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Vishnaram Jangu @ Vishnu Jangu APPELLANT

Vs

State Of Rajasthan RESPONDENT

Date of Decision : 23-04-2024
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Code Of Criminal Procedure, 1973 — Section 439
Indian Penal Code, 1860 — Section 147, 148, 149, 307, 341, 427
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Hon'ble Judges : Manoj Kumar Garg, J

Bench : Single Bench

Advocate : Vikas Balia, Sanjay Bishnoi, Mukesh Trivedi

Final Decision : Allowed

Judgement

Manoj Kumar Garg, J

The present bail application has been filed under Section 439 Cr.P.C. on behalf of
the petitioner who is in custody in connection with FIR No.281/2021, Police
Station Deachu, District Jodhpur for the offences punishable under Sections 147,
148, 149, 427, 341 and 307 of IPC.

Learned senior counsel for the petitioner submits that co-accused Ashok, Banwari
Lal, Bhagirath and Rakesh have been enlarged on bail by this Court. Learned
senior counsel further submits that the case of the present petitioner is not
distinguishable from the case of the co-accused persons who have already been
released on bail. He, therefore, prays that the petitioner may be enlarged on bail.

The learned Public Prosecutor opposes the bail application but he is unable to
distinguish the case of the present petitioner vis-a-vis the case of the co-accused
persons who have been enlarged on bail.

Heard learned senior counsel for the petitioner and learned Public Prosecutor.
Perused the material available on record.
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I have considered the submissions made at the Bar and have gone through the
relevant record of the case.

It is true that the case of the present petitioner is not distinguishable from the
cases of co-accused Ashok, Banwari Lal, Bhagirath and Rakesh, but this Court is
also of the view that the petitioner is getting involved in the offences of like
nature on umpteen number of occasions.

Consequently, the present bail application is allowed. It is ordered that the
accused-petitioner Vishnaram Jangu @ Vishnu Jangu S/o Mohanram arrested in
connection with FIR No.281/2021, Police Station Deachu, District Jodhpur, shall
be released on bail; provided he furnishes a personal bond of Rs.50,000/-
(Rupees: Fifty Thousand Only) with two sureties of Rs.25,000/- (Rupees: Twenty
Five Thousand Only) each to the satisfaction of the learned trial court with the
stipulation to appear before that Court on all dates of hearing and as and
whenever called upon to do so.

However, if the petitioner is found involved in any other case after his release on
bail in the present case, the benefit of grant of bail shall be considered strictly. It
is also ordered that the petitioner will mark his attendance in the first week of
every month at the Police Station of his residence. It is also ordered that if the
petitioner is shifting or leaving the city for a longer period then, the same shall
be informed to the local SHO of the area of his residence.
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